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(A) 	 CAT/i/U 

INTHE CENTRAL ADMINISTRATLVE TRIBUNAL 
CUTTACK BENCH, CUTTPCK 

O.A. ............. 	.c.•..... .. 
. . ........... ,, 1 99 

.\ ....... 	 (s) 

Versus 

,,.Respondent(S) 

Sr. N. I Date 
	 0rder with Sigsature 

/.Nyc 

i 	L I 

Registrar 

5-.c--96 	 Hccrd 	t-iri P.i.Padhi,ledrned 

counsel for the a•plicant dfl. 	hri 	hok 

iohonty, lerneci senior 	niri 	counsel 

for the Respondents. Peosed the contents 

of the original 	Application. 	On 	perusal 
cc 

of 	he contents of the Original Application 

it is noticed that the applicant had given 

four ctices by 	jonexure-4. The authoriies 

have considered his option 	and posted him t ~LIIL 

a 	Ealikuda, a distance of 15. K.Ms. from 

JagatsinghpUr. The prayer in this applicatio 	- 

is for quahing tfle order of transfer, 

item No.10 of inexure-5 • It is not possible 

to grant this prayer after considering the 

merit-s O the case. 

ijowever, 5hri Padhi submits that 

the reoresentation filed by the applicant 
	

J4-) 
before the i)irector of Postal services 

(Headquarters), flncxure6 dated 30.5.1996 

1 



Date of 
	

Order with Sjgnature 
Order 

should be considered. At this stage, the lear 

senior tanding Ounsel pointed out that the 

transfer at item i\O.1O is linked up Y±th thc transfer 

at item ho.1. in view of this, it is nto ible 

to stay 	order of transfer. However, I di cot 

the Di'iector of postal services (Respondent N(:,.2) 

to dispose of the apolicant's representation 

(nnexure-6) within a period of four weeks f om 

the date of receipt of a copy of this order.  

The Original Application is dispose of. 

NtMER(L)MINii2RATIVL) 


